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CPWD enquiry Office, South Avenue 

7243.   SHRI V.   RAJESHWAR 
RAO; 

DR. SHRIKANT RAM-
CHANDRA JICHKAR: 

Will the Minister of URBAN DE-

VELOPMENT be pleased, to state: 

(a) whether it is a fact that the CPWD 
Enquiry Office in South Avenue does not 
properly attend to complaints of Members of 
Parliament; 

(b) whether it is also a fact that whenever 
the complaints are attended to they are just 
nominal and for name's sake and not utility 
oriented; 

(c) what steps Government pro 
pose to take to check the large scale 
wastage of Government money by 
the said Office;    and 

(d) what action is being contemplated by 
Government against the earing staff? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI P. K. THUN-GON).:   (a)1 No, Sir. 
The complaints 

received from the Members of Par-". 
liament are being attended jo prom 
ptly. x 

(b) No such case  has come   to the notice 
of the Department. 

(c) Regular monitoring is done in the 

CPWD to ensure that ill complaints received 

from, the MPs are attended to promptly. 

(d) Does not arise in view of the position 
given above. 

Supply of unaltered" water 

7244. SHRI T. VENKATRAM 
REDDY: ... 

DR.  SHRIKANT RAM-

CHANDRA JICHKAR: 

Will the Minister of URBAN   DE-

VELOPMENT be pleased to stale: 

(e) whether it is a fact that   un 
treated water flowing from the sewa 
ges to the Yamuna is directly    sup 
plied to Government C.P.W.D. bun- 
glows for gardening purposes; 

(b) whether it is also a fact that 

this has led     to mosquito    menace 

which has given rise to increased in-:. 

cidence of malaria; and 

(c) what is being done to   control 

this unhygenic activity? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

(SHRI P. K. THUN-. GON): (a) The raw water as 

available in river Yamuna is directly  supplied for 

irrigation and horticul-ture purposes without any 

treatment' 

        (b) No. such case has come to  4be:    notice. 

        (c) Not applicable in view of the reply to  (b)  

above.. 

 


